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Cen t ra 1 Adm i n i s t ra t i ve Tr i buna!, Pr i no i pa! Bench

R.A. No. 398/2000 In

O.A. No.1571/99

V7 New Delhi this the^^^vv^day ofD. C

Hon'ble Mr.KuI dip Singh,Member (J)

Sh.Neer Pal Singh & Others .Review Appl icants

Versus

U.O. I . & others .Respondents

ORDER (BY CIRCULATION)

By Mon'ble Mr.Kuidip SInah.Member(J)

RA 393/2000 has been fi led by the appI leant for

review of the order passed in O.A 1571/19999 on 15.9.2000.

2. After going through the RA, I find that

the appl icants have been unable to point on any error

apparen i o*n tije f ac-e of reo-oro wri i o-h inay oa I i fot' rev i ew

of the order and .moreso, the present R.A does not fai I

wit.hin the ambit of Order 47 Rule 1 CPC read with Rule

22 (3) {, f) ( i ) of t he .Adm i n i s t ra t i ve Tr i buna I ' s .Ac t.

3. In view of the above, nothing survives in the

RA, which is accordingly dismissed.
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(  Ku 1 d i p' S i ngh )
Member (J)
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